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resigning member and in the interest
of the Houre, hucniie h» is going to
say good-bye to w fo: a long time,
out of humanitarian considerations,
and I know how much of a human
being you are I hope you will give
him an opportunity to make his sub.
mission.

Mr. Speaker: More often rather
adverse criticism is made against me
that I do not have sympathy., Now I
am obliged to Shri Hem Barua that
he gives me that much of considera-
tion.

Shri Hem Barua: I always do so.

Mr. Speaker: Yesterday, we had a
discussion on this for about one hour
and I expressed my difficulty in that
respect. Of course, I am obliged to
Shri Hiren Mukerjee that he always
uges good language and it is good that
1 always learn from him. But I am
bound by the rules. I have expressed
my difficulty. After hearing the mem-
bers yesterday it was agreed and the
Leader of the House also consented,
that we will amend the rules.

Shri Hem Barua: Yes, the House
bhas agreed to amend the rules.

Mr. Speaker: We will amend that.
But until they are amended, I have
to go by the present rules. Now, Shri
Krishnamoorthi Rao.

1226 hrs.

COMMITTEE ON, PRIVATE MEM-
BERS BILLS
AND RESOLUTIONS

MINUTES

Shri Krishnamoorthy Rao
(Shimoga): 1 beg to lay on the Table
the Minutes of the Ninety-sixth to
Hundredth sittings of the Committee
on Private Members’ Bills and Reso-
lutions held during the current
session......
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Shri Hari Vishnu Kamath: (Hosh-
angabad): Sir, I rise on a point of
order. Yesterday, in your wisdoft
which we seldom question in this
House, you ruled, and rightly so, that
the resignation of a should

be in conformity with the Rules of .

Procedure. Rule 240....
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Mr. Speaker: If he wants to make
a submission, or whatever it is, to the
House, unless I give that consent, can
he make it in spite of me?

Shri Harl Vishnu Kamath: A mem-
ber can resign.

Mr. Speaker: He is entitled to re-
sign but not to make a statement in
the House.

Shri Hari Vishnu Kamath: Sir, I
am reading the rule in conjunction
with what you stated yesterday. That
is what I propose to do. The rule
says, that a member resigning should
submit his resignation in the append-
ed form:—

“l hereby tender my resigna-
tion of my seat in the House with
effect from....",

This is what exactly he has done. He
has perhaps sent it to you in advance.

An Hon. Member: No,

Shri Hari Vishnu Kamath: He has
not sent it yet; then, it is good.

Shri Nambiar (Tiruchirapalli): Be-
cause then, like yesterday, the estop-
pel would come.

8hri Hari Vishnu Kamath;
letter gays:—

His

“l hereby tender my resignation
of my seat in the House with
effect from 16.00 hours today.”,

that is to say, at 4 o’clock his mem-
bership will cease if that takes effect.

If 1 understood you aright yester-
day—TI have rarely misunderstood
you in this House—when my collea-
gue, Shri Nath Pai, raised this issue
yesterday and this rule, was read
«tlong with ru'e 357, as far as I could
remember, you did not demur com-
pletely; you had your own reser-
vations on that point, but the im-
pression that the House got was
that you were more than half willing
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or disposed to accept the position
adumbrated by my hon, colleague,
Shri Nath Pai.

You rightly ruled that once a Mem-~
ber resigns, nothing more can be
done. He ceases to be a Member and
he has no locus standi, as a Member,
to take further part in the proceed-
ings of the House. But my hon.
friend, Shri Laxmi Dass, has not re-
signed yet, even if you take what you
said yesterday literally, “I am re-
signing” means, “I am about to re-
sign.” My knowledge of this foreign
English language is very meagre but
even from what little I know, “I am
resigning” means, “I am going to re-
sign”. It has not yet taken effect.
According to his own letter—this
letter says it in so many clear worda,
definitely, unequivocally, unambigu-
ously, categorically—his resignation
will take effect from 4 o'clock today.

Shri C. K. Bhattacharyya (Rai-
ganj): But before 16:00 hours he
may withdraw it. ... (Interruption) .

Some Hon. Members: No, no.

ghri Hari Vishnu Kamath: Now.
may I crave your indulgence and of
the House a little more? Rule 357
does not rule out personal explana-
tion on any issue whatsoever. It does
not say that on any particular issue
he must make a personal explanation.
What does it say? It saysi—

“A member. ... (Interruption).

An, Hon. Member: On a point of
order, Sir.

Mr. Speaker: One is being raised
Unless 1 hear that, how can I consent
to hear another?

Shri Harl Vishnu Kamath: They
do not understand. That is our mis-
fortune.

A Minister, as my hon, friend said
yesterday, who represents nobody ex-
cept himself. . (Interruption).

Shri C, K. Bhattacharyya: Every
day the same thing is being repeated
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Shri Harl Vishou Kamath:
not matter. ... (Interruption).

Not being a Member of the House,
a minister can make a statement, but
a person, who represents a million—
8 man in a million, so to say-—cannot
make a statement!

Does

That apart, what does the rule say?
It saysi—

“A member may, with the per-
mission of the Speaker,”—

I hope, in your magnanimity you will
give and will continue to give your
permission on such occasions—

“make a personal explanation
although there is no question
before the House”,

Even though there is no question be-
fore the House—and what he wanted
to say was no question before the
House—he is eligible, not entitled be-
cause your permission is necessary for
doing that, to make any statement
on this issue provided that he does
not raise any controversial matter.

What he is going to say may be
very brief—we do not know yet.
And, if he raises any debatable or
controversial matter, you can pull
him up straightaway, We will have
no objection.

Shri Nath Pai (Rajapur): We will
support it.

8hri Hari Vishnu Kamath: You
may stop it straightaway., But I sub-
mit in all humility and with all earn-
estness that he is eligib'e to make a
statement why he is resigning, why
today at 4 o'clock, the deadline or
the D-hour, he proposes to part com-
pany with us. We will be sorry to
leave him and part company with
him, but we leave it to him, to his
own judgement. As long as he does
not raise any debatable matter, any
controversial matter, I do hope, in
your magnanimity, in your discre-
tion, you will, with the libera] inter-
pretation of the ru'es, permit him to
make a brief stctement as was under-
stood yesterday after the remarks
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that you made and the observations
that the Leader of the House aiso
made, I would request you to permn
him to make a brief statement.

Mr. Speaker: All these facts ana
points were made out even yesterday.
It is only a repetition that is being
made.

Shri Hari Vishnu Kamath: This is
before he has 1esigned.

Mr, Speaker: After hearing all
that, I made my submission to the
House that so long as these rules
were there, 1 could not allow those
reasons in the resignations to be
brought on record which the Mem-
ber, when he tenders his resignation,
was precluded from doing so. That
was my submission that I made yes-
terday,

Shri Harl Vishnu Kamath: That
was after he recigned, not before.

Mr. Speaker: Now, he resigns from
16:00 hrs, So, upto 16-00 hrs. he re-
mains a Member, But he docs not
get any extra rtights because he is
going to resign at 16:00 hrs. There-
fore, he hag nnt got any additional
rights now beyond what an ordinary
Member enjoys. 1 am rather sur-
prised. He has the rights of an ordi-

nary Member and un'ess T allow
him....

Shri Priya Gupta (Katihar): On a®
point of order, Sir,

Mr. Speaker: On my standing?

Let me finish that.

He is a Member. I have not yet

receivied any resignation letter
from him, This might be his in-
tention. He has all the rignts

of a Member and nothing beyond that.
Therefore, unless I allow him, he can-
not make a statement.

Shri Nath Pal: There is a vital
difference between the two. —

Shri Hari Vishnu Kamath: This is
before he hag resigned. .

Mr. Speaker: I cannot interpret the
rules in that manner. °
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12.37 hrs.
COMMITTEE ON PETITIONS

Shrimati Jyotsna Chanda (Cacha):
1 lay on the Table the Minutes of
the Twenty-fifth and Twenty-sixth

« sittings of the Committee on Petitions

held during the current Session.
12.37} hrs.

OPINION ON CONSTITUTION
(AMENDMENT) BILL

Dr, L. M. Singhvi (Jodhpur): I lay
on the Table Paper No. 1 to the Bill
further to amend the Constitution of
India which was circulated for the
purpose of eliciting opinion thercon by
the direction of the House on the 12th
August, 1966.

i£:37} hrs,

MESSAGE FROM RAJYA SABHA
Secretary: Sir, I have to report the

following message received from the

Secretary of Rajya Sabha:—
‘in accordance with the provisions
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from Rajva Sabha 632
of rule 115 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, I am directed to in-
form the Lok Sabha that the Rajya
Sabha, at its sitting held on the 30th
November, 1966, agreed to the fol-
lowing amendments made by the
Lok Sabha at its sitting held on the
16th November, 1966, in the Banaras
Hindu University (Amendment)
Bill, 1966: —

Enacting Formula

1. That at page 1, line 1,—

for “Sixteenth” substitute “Seven-
teenth”.

Clause 1
2. That at page 1, linc 4,—
for “1965" substitute “1966".

. Clause 2
3. Clause 2 not adopted.
Clause 3
4, That at page 2, line 13,—
for “principal Act” substitute—

“Banaras Hindu University Act,
1915 (hereinafter referred
to as the principal Act),”.

. That at page 3,—

for lines 1 to 6, substitute—

‘(j) “University” means the
Banaras Hindu University.’
Clause 4
6. That at page 3, lines 13 and 14,—
for “Madan Mohan Malaviya

Kashij Vishwavidyalaya” substi-
tute ‘Banaras Hindu Univer-

sity”.
Clause 5
7. Clause b not adopted.
Clause 16

8. That at page 11, line 33,—
for ‘1965” substitute ‘‘1966. ..
Clause 17
9. That at page 12, line 18,—
for “1965" substitute “1966".





